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# [THE. MANIPBR CO-OPERATIVE SOCIETIES
“i4du4e. .. (AMENDMENT) BILL; 1984 .

o amend the Manipur Co-operative Societies Act, 1976

{Manipur Act No. 14 of 1976).

__ BE it enacted by the Legislature of Manipur in the

Fhirty-fifth Year of the Republic of India as follows:

1 "(I‘}'-This Act may be called the Manipur Co¥operative Short title
Societies (Amendment) Act, 1984. - B o and com-
Sl - LT O T S T it L '  . : = me_ncement.
(2) It shall come into force on the date of its publi-
cation in the Official Gazette.
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Ameadment 2. In section 47 of the Manipur Co-operative Societies
of section 47. Aet, 1976 (bereinafter referred to as the principal Act)— -
: : (i) ‘in the Explanation bf"lshb:seétion' (1); for the Word:‘,"—
. “estats” _the word “assets” - shall be subsﬁtuted P
- (ii) in clause (b) of -Sub-section (3), for the word- -

“branqh”, the word “breachf’ shall be substituted. - ;

Anéadiment: 3. In clause (e) of section 48 of the principz-ﬁ Act,, ; N
of section 43. for the word “contravent” the word “contravention” shall
be-substituted. - ,

7

 Amendmenr . 4 For sub-sections (1) and" (2) of section 68 of the -
- ofsection 68 Principal Act, the following = shall be substituted,
.~ namely,— & B s B

- (1) Every .society shall contribute: annually

towards the ‘Education Fund of the ‘Manipur State

- Co-operative Upion which may be notified in this F\
behalf by the Stgte Government at such rate as may

- be prescribed and different rate may be prescribed
“for different societies or classes of societies depending

on their financial conditions. S

. .. (2) Every society -shall pay its contribution te
the said fund, "within two menths from the . date
on which its accounts are adopted by the general
meeting. Any officer wilfully failing to comply
with the requirement of this section shall be perso-
nally liable for making good the amount to the
Manipur State Co-operativeniqa 27271 227 -
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Amendment - 5. In the proviso to sub-section (2) of section 73 of -
- ofsection 73. 1. -

the principal Act; for the word “will”, the “word “til1?-
shall be substituted . and _the sub-section {4) shall be
substituted by .the fellowin , namely,— - o e

fif

~ "(4) If the sociéty fails fo call the general mieting

to elect the members of the Board of management as
provided in . sub-section (2); ~the: - Begistrar may
‘nominate such persons as-under the -rules. and bye=
laws are ‘qualified for being elected as members of the

. Board of management and the members-So nominated
“shall replace the ‘elected - members of the Hoand of
management on the expiry of their terms S
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The Board so nominated will manage the affairs
of the society for a period :specified in the - order,
which period may, at the discretion of the Registrar,
be extended from time to time ; so, ' however, that

the total period does not exceed tWO years ‘in the

aggregate.”. 7 ‘
6. In section 73A of the princip:éi‘l‘A'qt,—; e

- (@) in last-'_provifs’fo:t’of}"éu'b-section_ (1), for.the word

. Amencmest

~f cection

BA.

“may”’, the words “‘of the concerned co-operative

institution shall” shall be. gubstituted.-

(i1) -for sub- sections (2) (3) and (4) the followmg sub-
~sections shall be substituted, namely,—

“(2) Where the State Government——_

] (e} has a551sted 1nd1rectIy in the ionnahim

- or agmentation of the Share- cap1ta1 of a

-.society, ‘or

(b) has subscribed to the share capltal of a
co-operative society, or-. i

(c) has guaranteed in repayment of prmmpal
and payments of interest on loan and

. advences to a co-operative society,
the State Government or any authority specified by
it in this behalf, shall have the right to nominate to
the Board, chern’ment < officials expert in the line
(cf the activities of the co-operative societies) to the

extent of one third of the total mumber of its

members or three members wh1chever is less .

*Provided that the nominees of the State Govern-
-ment or of the financing bank or other ‘co-operative
institutions shall-not be entitled to vote at election.

; -{3) No person -shall, at the same - time, be a

member 'of the Board of more thanh one “society of the
- same type or category and more than three socxetles
. of dxﬁerent 1s in types or categorles =

(4) No person shall be ehg1ble for bemg elected
~or appointed or continued as a member of the Board
or any committee if he is in default in repayment or

payment to ‘any - society, including co—operatm bank,



Amendment

of section:
74

(ﬁ)’in cla

Amndh-m

Act,—

8. For subse

4.

year from the date on which he céased to hold office,
for re-election or appointment .as member of the

- Board or, as the case may be, committee of that
- society orfor election or appointment to the Board

“er committee of any other society.”.

7. In sub-section (2) of - section 74 of tha principal

) , ) ; R
{i} in clause (a), in between the words “general” and
: _"pve;l"’,"_:the"word “control” 'shall be ‘inserted;

use (e), for the ‘word “‘attenti\oﬁ’"", th‘é,jwlord
j“tran;a}ct'iox;’.’ shall be substituted; = '

| (iii;)"in clause (i), *for the word “conduce”, the word

- ‘conduet™ ‘shall be substituted.:

etion (7) of séction’ 75 of the- principal

;’f secrionm A;ct, tﬁe fpllawing _sha'1~1 be substituted, namely,—

~ (7) No defaulting member or hic surety, who is

in default in -repayment of any loan or payment of

- any sum due {o any society, including co’-operativ’ek

bank, ‘for a period exceeding three months shall be

entitled to vote in the general meeting of the society,
including co-operative bank, and no such person shall

- :. be eligible to be a member of the Board or committee

Amendivent

% secuoxg th

MM

of section
% B

_of any co-operative institutions.”.

9. In sub-section (1) of section 76 of the priﬁcipal Act,
€ words “‘of the’time” shall be omitted,

10. For sub-sections (1) and (2) of “section 84 of the

incipal Act, tl}e folloyving ‘shall be sgbs_tituted,, namely,-

“(1) The Registrar may, of his own motion or on

‘{ the application ' of -a creditor . of a society inspect or

- direct - any ‘person. authorised by him by order in

writing in this behalf, to inspect lbooks,‘ cash and

- -other property of the society :
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. . Provided ‘that no such_inspection shall be made

"ot ‘the application of a‘ereditor. . unless:ihe applicant .

. satisfies the Registrar that a debt -isstill dueito him

and that he has demanded payment thereof and has
- mnt-received satistaction withip: a reasonable time.

‘‘‘‘‘‘

u R Fw ;-'1-' "1 z i._m S0 T TInITD 0:‘ 3 3 BTt ol £
© " ,.(2) The Registrar, shall communicate’the Tesu
"' of amy such inspectiony—r . . unoin onc

% i

MO iy T

' (a) Where' thé inspection
~_motion, to the :s:od‘c“iéty gands s <

s (b) where themspectmn i§ made ‘6n the applica-
.ne . tion-.. of a creditor, to the creditor and the

e e gOCiety. e e iv s T e
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M- Lcla(usg:;(a;)}lé‘i sub-sectfon(l) of section 85 of the

priricipal Aetifor the: word, jappointment”, the word

=zpportionment”. shall be.substituted.
cw ERTE i Sony sihaded o , p

1 2 i

= g 12 n sab-sectlml (1) éf sectlon 95 of the principal Act,
 for the ;words “intent and dgfeat’,, the words “intent to
dewat”rshall,be;::sgbstitutgdf ' v

. B LARMISIEST B L r ’
13. For section-§6 of the principal Act, the following
shall be sn_b’s}ituted, namely,— :

s Bl i

' “"Decision. of = 96. ‘The Registrar or his nominee or the
- Registrar or ' board . of nominees may, after giving the
his nominee  paxties to_ the dispute reasonable oppor-
or board of tunity of being heard, make an award
mominees. - ~on:thedispute, on the expenseés incurred

on :is’ made: of his own

Amendment
o' section
85.

Amendmient
of section
I35,

Substitution
of seclion

. by the parties. to the dispute in connection

. with the proceedings,  and the fees and
. expenses payable fo the Registrar or his

" nominee or, as the case may be, board of

~ nominees; and such an award shall not be
. _-invalid merely. on the ground-that it was
-~ made after the expiry of the period fixed
5.4, for; deciding.the dispute by the Registrar,
...and.shall, subject to appeal or review or

" . pevision, be bir ding on the parties to the

i. dispute.’. o g

By



<. Substitution g

" of section
154,

shaﬂ be mhstttuted ,namely; Citer

""5

14 For Se&mn 154 ot the prmc;pal Act, ’Ehe ‘followmg‘

o "“"“' o
A_; J':*s

“Power ofS’tate : “154 *(i)’TTre Registrarimay, of‘hs own:
Government and motlon or on apphcatlon call for and
“Registrar to call " “examine: the' -reeords' bf any officer
for proceedings subordinaté tehim not ‘being> Addi-
““of: ‘subordinate - tional Registrar  or. Joint , Registrar,

officers and - to:. ﬁndeghe State . Govermpen‘t may, cf
- -pass | orders Lhere— its own motion or on apphcanon, call

. on;, ", foriand exénﬁne ‘the ~records of the

“"Registrat Aédu’ionai 'Registrar  or
Joint Registrar, inci-respect of any
proceedlngs not being a proceeding
in respect of which an appeal lies to
jﬂ'ré L7 Tﬁbunét}ftb satisfy: ‘Hmself or
e ‘1“cée1f ag'to’” tlfié regularity: ;of such
- prodeedings or! legality or: - propriety
. of any decision or order made there-
~in; and if, in any case, it appears to

| tBE Begisfrat or ‘the - State Gavern—
ment’ fhat ahy such decision ot order
should "Be' " imodified, !:ahnualled ,lor
-, Temitted for reconsuieratlon he cr lt
"“*'may order accﬁrdmg‘ly ;f;i
(2) No order pre]udlmal to any
~ person ‘shall be passed under sub-
,'seetlon {1) unless such- persor Has
~ been'‘given ‘an opportumty of makmg‘
inhls representatlon \ ,
“(3) The Régistrar or: the State
- _’Governmen’c ‘ds the case may be may
# "'“suspend thé éxecution of the dec1smn '
~or. order- pending the exercise of his
‘or 1ts power under sub—sectlon 1.

(4): The Reglstrar or the State
Government ‘may award cost in
~ "proceedifigs under: this section to be
,pald out of ‘the fands of the society

~aor by’ sifeh ‘other party as the Regis—
‘trar or the 'State. Government may
"deem fit.
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Explanatzon ———The State Govemmmt may nmmmie an

‘Amendment

oef qectum

161

~ officer not below the’ rank of Secretary to
thg»Government to exercise the pewers of
the State Government under this sectma;

and qec‘uon 152 Py

15 In sectmn 167 of the prmczpal At‘l:, farthe wmﬂs‘

" “Deposit Insurance Ceorporation™  wherever they occur,
the words “Dep051‘c Insurance and  Credit Guarantee

Corporation” and in clause (ii) thereef, for the word amd

“figures “‘section 130", the word, ﬁgum and hm "‘sedxll

13 D” shall be substltuted



